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SHRI DIGVIJAYA SINGH: Sir ...(Interruptions)...

MR. CHAIRMAN: No discussion on this. ...(Interruptions)... Question No. 402

...(Interruptions)...
SHRI DIGVIJAYA SINGH: Sir, the statement is incorrect. ...(Interruptions)...

MR. CHAIRMAN: If you find the statement incorrect or misleading, please raise
it up. ...(Interruptions)...

SHRI DIGVIJAYA SINGH: The fact remains that the Government in Chhattisgarh

was responsible for the ...(Interruptions)... This is highly objectionable. ...(Interruptions)...

MR. CHAIRMAN: If the answer is inaccurate, there is a procedure for raising it.

...(Interruptions)...

SHRI DIGVIJAYA SINGH: We have evidence to prove that the Government of
Chbhattisgarh ...(Interruptions)...

MR. CHAIRMAN: Question 402.

Implementation of the Inter-State Migrant Workmen (Regulation of
Employment and Conditions of Service) Act, 1979

*402. DR. E. M. SUDARSANA NATCHIAPPAN : Will the Minister of LABOUR
AND EMPLOYMENT be pleased to state:

(a) whether Government is implementing the Inter-State Migrant Workmen
(Regulation of Employment and Conditions of Service) Act, 1979 and rules framed

thereunder ;

(b) if so, whether workmen were looked after and compensation provided by
Government after the Moulivakkam and other incidents and death of migrant workmen,;

and

(c) if not, the proposal for protecting workmen migrating towards Tamil Nadu from
Odisha, Andhra Pradesh, Bihar, Assam and other States?

THE MINISTER OF LABOUR AND EMPLOYMENT (SHRI NARENDRA SINGH
TOMAR): (a) to (c) A Statement is Laid on the Table of the House.
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Statement
(a) Yes, Sir.

(b) and (c) A 11 storeyed building under construction called ‘Trust Heights’ collapsed
on 28/06/2014 in Moulivakkam near Chennai, Kanchipuram District, Tamil Nadu killing
61 persons and injuring 27 people. Bodies of 60 persons have been identified. Government
of Andhra Pradesh paid ex-gratia compensation of X 5 lakhs each to 38 persons who
died, ¥ 50,000 each in case of 11 injured persons and special relief of X 25,000 to
each family of the 49 affected persons. Government of Odisha has paid a compensation
of X 5 lakhs to the family of each deceased numbering 04 and compensation of
% 50,000/- each to 03 injured workmen. The Government of Tamil Nadu has paid
3 7 lakhs each as compensation for the 14 deceased workmen belonging to Tamil Nadu
and X 2 lakhs each for 46 deceased persons of other States and X 50,000 each to 27

injured persons.

The Inter-State Migrant Workmen (Regulation of Employment and Conditions of
Service) Act, 1979 is enforced by the appropriate Governments for protecting the migrant
workers who is recruited by or through a contractor in one State under an agreement or
other arrangement for employment in an establishment in another State. The responsibility
for enforcement of the provisions of the Act in establishments under the central sphere
lies with the Central Government and for establishments located under the States’ sphere

lies with the respective State Governments.

DR. E. M. SUDARSANA NATCHIAPPAN: Sir, actually this enactment is 35 years
old. During these 35 years, a huge inflow and outflow of migrant labourers have taken
place in every State, more specifically in Tamil Nadu. They are coming from Odisha,
Bihar, Andhra Pradesh and other States for work in Chennai and places around it. A
reply is given that everything lies with the appropriate Government such as to appoint
registering officers, etc. Has the Government gone into the issue after this happening?
Have the Governments of Tamil Nadu, Andhra Pradesh, Odisha and other States come
forward with a proposal to put up appropriate office where registration can be done? Is

there any violation found? Has any action been taken on that aspect?
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DR. E2M. SUDARSANA NATCHIAPPAN: Sir, under section 33 of this Act, power
is given to the Central Government to direct the concerned State Government. Has the
Central Government come forward with any direction after this happening ? Also many
happenings took place in many States and people lost their lives. What is the position
of the Central Government? Will they amend this particular Act or bring new Act for

the purpose of protection of migrant labourers?
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SHRI KALPATARU DAS: Sir, in this recent accident, four workers from Odisha have
died and three others have been injured. The State Government has paid compensation
to the extent of ¥ 5 lakh each. The hon. Minister has stated that the Act provides
that the responsibility for workers working in Central Government establishments lies
with the Central Government and if the workers are working in the State Government
establishments, the responsibility is that of the State Government. Have the provisions

of the Act been duly implemented by the Government of Tamil Nadu?

Sir, the second thing is that the compensation provided in the Workmen
Compensation Act and other Acts is very meagre. Sometimes, they get even less than
% 1,00,000. Migration from one State to another State is a regular phenomenon. There
is no provision in the Act for rehabilitation or giving employment to the kin of the
deceased. In this scenario, I would like to know from the hon. Minister whether they are
going to amend the law extensively so that the workman, who dies or who is injured,

is adequately compensated and the law is implemented in its true spirit.
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SHRI A.V. SWAMY: Sir, I would like to ask about the records of migrant labourers
both with the receiving States and the origin States. From Odisha, about two to three
lakh labourers go to other States. But neither the other State Governments nor the
Government of Odisha have any records about the number of people who are migrating,
their background and other details. That is creating a problem of rehabilitation even after
they come. No records are maintained. This is my first question.

MR. CHAIRMAN: Only one question, please. This is a supplementary question.
You can ask one question. Please ask a question; don’t make a statement.

SHRI A.V. SWAMY: Sir, I want to know whether both the States - the State
from where the migrant labour go and the State to which they go for work - maintain
records of the migrants and their background. This is one. ...(Interruptions)... There is
one supplementary to this.

MR. CHAIRMAN: Thank you. Now, hon. Minister.
SHRI A.V. SWAMY: Sir, kindly allow me one more.
MR. CHAIRMAN: No, I am sorry.

SHRI A.V. SWAMY: Okay, Sir.
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# AR g HAAYRE: TR, hon. Minister BT STA1d &, "The Government is
committed to effectively tackle the LWE problem". ...(Interruptions)...

SHRI V. HANUMANTHA RAO: Sir, please give me a chance to ask a question.
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MR. CHAIRMAN: Thank you. Question 403. ...(Interruptions)... 1 can take only

three supplementaries. ...(Interruptions)...
SHRI V. HANUMANTHA RAO: Sir, allow me to ask one supplementary.
MR. CHAIRMAN: It is not your question. ...(Interruptions)...

SHRI V. HANUMANTHA RAO: Sir, Telangana people are going to...

...(Interruptions)...

MR. CHAIRMAN: §J4d 1@ Sl, please. TRIY, AT A@IHCI! I~ & Hodd
SIESER ...(Interruptions)...

SHRI V. HANUMANTHA RAO: The ex-gratia they are giving... ... (Interruptions)...
Why are they not asking ...(Interruptions)...

MR. CHAIRMAN: This is not your question. ...(Interruptions)...
SHRI V. HANUMANTHA RAO: What is this, Sir ? ...(Interruptions)...
MR. CHAIRMAN: Please. 310 §6 S8 | ...(Interruptions)...

SHRI V. HANUMANTHA RAO: Sir, people from Andhra and Telangana...

...(Interruptions)... That is why 1 am asking. ...(Interruptions)...



